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Central /^ministrative Tribunal
Principal Bench

New Delhi

C.P. No.,68/95
in

a A. No. 173/89

New Delhi, this the 14th day of August, 1995

Hoi'ble Shri N.V.Krishnan, Vice-OsairmanC/f^lMn.)
Hon'ble. ant. Lakslimi Swcsninathan, Member (j;

IM

Shri P*C.Garg,
s/o Shri K.N.Garg,
R/o B-.28, Panchwati,
Q el h ii— 33• ., ,

(By Shri S.K.K-Saria, Aiivocate)
Petitioner

, Versus

1. Shri.P.P# C2iauhan,
Chief Secretary,
Govt. of NGT of Delhi,
5, Shsn Nath Marg,
Delhi;'

2. Shri G.S.Pathaik,
Director of Education,

Q.cl Secretariat,
Delhii^ • .Respondents

(By Shri S.K.Sinha proxy for Sh. Jog Singh,^v.)

0 R D E R ( CR.^)

By Hon«ble Shri N.V.Krishnan, Vice-Chairman( Administrative)

( •

An affidavit has been filed by the respondents

reporting the full cQnpliance of the judgeoaent. A copy

Of the affidavit has also been served on the learned

counsel for the applicant/petitioner and he ^aiits that

the judgenent haS been now fully cQnpliel vdth.

In the circumstances, notice issued to the respondents
is discharged,; ^

(Lakshmi Sw^inathan)
M0nber(j)

(U.
(N.V.Krishnan)_
Vi ce-Chairm an( a)


